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THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH): (a) The work on 
this project was started in the year 
1963. 

(b) The construction of the entire
length of the railway line abng with 
minimum requirements at the stations 
for commissioning the line for carry­
ing construction and other materials 
of Calcutta Port Commissioner, I.O.C., 
. M.M.T.C. etc w&s completed and open­
ed on' 16-1-69. The electrification of 
the section is also nearing completion. 

(c) This line has not yet been open­
ed for passenger traffic. It has been 
decided to introduce EMU services in 
this section for which it is necessary 
to construct high level platforms 
and also to complete the electrification. 
Hence we have to defer the running 
of passenger trains. 

('d) Running of passenger tra.ir.., on 
the Panskura-Haldfa Section wili be 
introa:uced immediately after the 
construction of high level pl:,tforms 
and the electrofication anf completed, 
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Import of Crude Oil 

11. SHRI P. A. SAMINATHAN:
Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to state: 

(a) whether India approached di­
rect certain nations for the supply 
of crude oil to India but failed to 
obtain the same; 

(,b) if so, the names of countries 
approached for the supply 'of oil to 
India; 

(c) · to what extent the oil produ-.
cing countries have agreed to supply 
oil to India on concessional rates; 

(d) whether Government have
asked the oil companies operating in 
the country to purchase more crude 
or has allowed them to get more oil 
from the other nations; and 

(e) to what extent the oil shortage
will be met in 1975? 

THE DEPUTY MINISTER IN THR. 
MINISTRY OF PE_TROLEUM AND· 
CHEMICALS (SHRI C. P. MAJHI): 
(a) and (b). Arrangements for the
supply of crude oil during 1975, on a
bilateral basis have so far been madE?
as indicated below:
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Name of the country Qty/Million
tonnes

Iran 3‘8
jraq 2' ®
Saudi Arabia • • • • 1 1

N;g > nations for obtaining crude from 
the United Arab Emirates are in progress.

(c) It is not in the public interest 
to disclose the terms of supply.

(d) No, Sir.
(e) Consistant with the availability 

of foreign exchange resources, efforts 
will be made to sustain the essential 
requirements of the country.

Loss incurred by Narrow Gauge Lines

12. SHRI HARI SINGH: Will the 
Minister of RAILWAYS 
be pleased to state:

(a) whether the narrow gauge 
lines of the country have incurred 
an unprecedented heavy loss during 
the last year;

(b) if so, the reason therefor; and

(c) the broad outlines of the above 
loss?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH): (a) No.

(b) and (c). Do not arise-

Inquiries by MRTP Commission

13. SHRI MUKHTIAR SINGH 
MALIK: Will the Minister of LAW, 
JUSTICE AND COMPANY AFFAIRS

be pleased to gtate:
(a) whether any inquiries havt 

been conducted or are being con­
ducted by the Monopolies and Res­
trictive Trade Practices Commission 
under section 10 of the MRTp Act, 
1969;

(b) the number of such inquiries 
including names of the industrial 
houses and the dates of inquiries 
during the last one year; and

(c) the results of the enquiries and 
the action taken by Government in 
each case?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI BEBA- 
BRATA BARUA): (a), and (b). In­
formation relating to the inquiries by 
the MRTP Commission* under section
10 of the MRTP Act, 1969 i* con­
tained in the three Annual Reports on 
the execution of the provisions of the 
Act for years 1971 to 1973, copies of 
which "have been laid on the Table 
of the House. A Statement, furnishing 
the required information for the year
1974 is laid on the Table of the House. 
[Placed in Library. See No. LT-8884/
74].

(c) As the MRTP Commission ex­
ercises mandatory powers under sec­
tion 37 of the MRTP Act in res­
pect of inquiries into the restrictive 
trade practices indulged in by under­
takings, the question of Government 
taking any acl ion in the matter does 
not arise.

Nationalisation of Foreign Oil 
Companies

14. SHRI D. K. PANDA:
SHRI ARVIND M. PATEL:

SHRI VEKARIA:

Will the Minister of PETROLEUM 
AND CHEMICALS
be pleased to state:

(a) whether Government have
finally decided to nationalise the




